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ACT:

HEADNOTE

JUDGVENT:
ORDER

Though notice was served on the respondent, ' no one
appears on behal f of him

Leave granted. W have heard |earned counsel for the
appel | ant .

Notification under Section 4 [1] of the Land
Acqui sition Act, 1894 [for short, the 'Act’'] was published
on July 31, 1969. The Land Acquisition officer ‘nmade his
award on Cctober 12, 1972 awarding conpensation @ Rs.
1,000/ - per acre. On reference, the civil Court enhanced the
conpensation to Rs.2,000/- per acre by award and decree
dated February 18, 1977. The Hi gh Court while dismssing the
State appeal on July 16, 1986 has awarded the enhanced
benefits under the Amendment Act 68 of 1984. Thus this
appeal by special |eave.

This appeal is only in respect of awarding of -enhanced
benefits under Sections 23 [2], 28 end 23 [1A] of the Act.
In view of the settled | egal position that the award of the
civil Court was made long before the date of the
introducti on of the Amendnent Act 68 of 1984, the cl ai mant
is not entitled to the enhanced benefits. That apart, it is
al so settled legal position that the Hgh Court, while
di smssing the appellant’s appeal, had no jurisdiction to
award the additional benefits since the claimnts did not
file any appeal for further enhancenent. Therefore, in-the
absence of award additional conpensation being awarded, the
H gh Court has no jurisdiction to award the benefits under
the provisions O the Arendnent Act 68 of 1984.

The appeal is accordingly allowed. The order of the
H gh Court awarding solatium interest and additional anpunt
under Section 23 [2], 28 and 23 [1-A] stands set aside. No
costs.




